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[Shri G. S. Pathak.]

So far as the contribution of political
parties is concerned, we know that there was
an amendment to the Companies Act and the
amount which can be contributed by a
company has been limited. Now, I do not
accept the proposition that the- actions of the
Election Commission should be justiciable in
these things and that an appeal should lie with
the Supreme Court. Now that is not possible
because the work of the Election Commission
is of a special type and to the best of my
recollection, I do not find any provision of
that type in any other Constitution—I speak
subject to correction.

Madam, I do not want to detain the House
longer.

TuB DEPUTY CHAIRMAN: The question
is:

"That this House concurs in the re
commendation of the Lok Sabha that
the Rajya Sabha do join in the Joint
Committee of the Houses on the Bill
further to amend the Representation of
the People Act, 1950, and the Repre
sentation of the People Act, 1951 and
resolves that the following members of
the Rajya Sabha be nominated to serve
on the said Joint Committee :

. Shri Chandra Shekhar.

. Shri R. S. Khandekar.

. Shri Chitta Basu.

Shri S. S. Mariswamy.

. Shri Jagnannath Prasad Pahadia.
. Shri T. R. Parthasarathy.

. Shri K. V. Raghunatha Reddy.
Shri Biren Roy.

. Shri A. K. A. Abdul Samad.
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10. Shri Shraddhakar Supakar.
11. Shrimati Tara Ramachandra Sathe.
12. Shri G. S. Pathak (the Mover). The

motion was adopted.
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SHORT DURATION DISCUSSION RE
THE GOVERNMENT'S APPROVAL OF
A PROPOSAL FOR FOREIGN
COLLABORATION BETWEEN AN
INDIAN COMPANY IN MADRAS AND
AN AMERICAN COMPANY FOR
MANUFACTURE OF BISCUITS

THE DEPUTY CHAIRMAN: Now we
come to the discussion that was fixed for 4.30.
Mr. Babubhai Chinai is not here. Yes, Mr.
Bhargava.

SHRI T. V. ANANDAN (Madras) : Madam,
on a point of order. I would like to raise a
point of order as to how this matter becomes a
matter of public importance. If four per cent,
biscuit production in our country out of the
total output becomes a matter of public im-
portance, what else in this country of ours
cannot be termed as a matter of public
importance? Another point is that this matter
of public importance was raised through
questions in this House and some points were
discussed on the 22nd August under half-an-
hour discussion. And the same subject again
comes up today for discussion under short-
duration discussion under rule 176.

Madam, I would like to draw your attention
to the Rules of Procedure and Conduct of
Business in the Council of States (Rajya
Sabha). Under rule 176, the Chairman has
admitted this as a matter of public importance
for discussion this evening. At the same time,
may [ bring to your kind notice rule 177-
Chairman to decide admissibility? I am not
questioning the discretion of the Chairman.
With due regard, respect and honour .

THE DEPUTY CHAIRMAN: The point of
order should be brief.

SHRI T. V. ANANDAN: ... to him, there is
a proviso under rule 177 which reads—

"Provided that if an early opportunity is
otherwise available for the discussion of the
matter, the Chairman may refuse to admit
the notice."

May I appeal to you. Why not this proviso
be enforced on this matter of public
importance which has already formed part of
discussion in this House twice ?
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THE DEPUTY CHAIRMAN: Well, this
point should have been taken up when the
Chairman was here because the Chairman
has ruled that this is a matter of public
importance and therefore it is on the Order
Paper. Therefore, your point is of no use just
now.

Mr. Bharagava.

SHRI M. P. BHARGAVA tUttar Pradesh):
Madam Deputy Chairman [ raise a
discussion on the Government's approval of
a proposal for foreign collaboration between
an Indian company in Madras and an
American company for the manufacture of
biscuits in the country. It is a point about
which there has been metion in this august
House twice before, once in the shape of a
Starred Question and again in the shape of a
half-an-hour  discussion. And 1 am
constrained to say that the Minister in both
the cases has failed to convince quite a
number of Members about this foreign
collaboration for manufacturing biscuits with
an American firm. And this is very evident
that as many as 32 Members have signed this
requisition for this short-duration discussion
under rule 176.

Now, 1 am one of those who believe that
foreign collaboration should be gone into
only when it must. It is not a thing which
should be practised on a large scale or in
places where we can do it without foreign
collaboration. What is the object of foreign
collaboration? The object of foreign colla-
boration in most cases is that Indian technical
know-how is not abailable on a particular
subject and that is the reason why it is
considered necessary that in the interests of
the development of the industry in the coun-
try foreign experts who know about the sub-
ject may be invited and asked to train Indian
personnel to take up the industry in times fo
come. It is a sad commentary that after
twenty years of independence we are still
depending on foreign collaboration in season
and out of season. Our National Laboratories
under the Council of Scientific and Industrial
Research have been doing good work in
finding out how the various processes which
could be utilised on a commercial basis later
on could be developed. The grouse of the
C.S.I.R. is that during all these years their
research has not been utilised fully as far as
application of that fundamental research is
concerned, vis-a-vis
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the commercial manufacture of various things
and for development of the industry. We come
across cases after cases where foreign
collaboration is entering. I may tell the House
that the Institute of Pilani wanted release of a
little foreign exchange to buy some machinery
from abroad so that they could manufacture
television sets. Now what happens? That
Institute is not given all the foreign exchange
or even a major portion of the foreign
exchange which they should have been given
to develop and bring out Indian television sets.
On the other hand, what happens? Foreign
collaboration for the import of television sets
is entered into and that way a lot of foreign
exchange of the country in bringing actual
television sets, for which one has to pay a
much higher price than would have been
necessary in manufacturing Indian television
sets, has to be incurred.

THE DEPUTY CHAIRMAN: How long
will you take ? There are so many speakers.

SHRI M. P. BHARGAVA: It is a two-hour
discussion.

THE DEPUTY CHAIRMAN: But there
are 33 names.

SHRI M. P. BHARGAVA: Most of the
Members are not here. I will take fifteen
minutes.

THE DEPUTY CHAIRMAN: There are 12
of them and three more names have come in.

SHRI M. P. BHARGAVA: Whenever you
ask me to wind up I will wind up. I
will take ten minutes.

THE DEPUTY CHAIRMAN: Hesse finish
in ten minutes. You are nearing tea minutes.

SHRI M. P. BHARGAVA: I am dealing
with the basic issue before I come to the
particulars. 1 might tell here an interesting
story. In lapan they got one steel plant from
some other country. After that all other plants
they fabricated themselves and they could
increase their steel industry by themselves.
Now what is happening here? We have had
steel plants repeatedly, oce, two, three and so
on; yet we look to foreign countries for
foreign collaboration. There is an Indian firm
which was prepared to prepare a whole-
project report of how a steel plant could be set
up at Bokaro. But
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[Shri M. P. Bhargava.] our Government did
not agree to that, and we again went to the
Russians for the technical know-how. I would
like to know from the Government how long
do they want to depend on foreign technical
know-how for the development of our
industry. When will that stage come when our
Indian  technical — know-how  will be
progressively used and give the benefit of their
services to the country?

That is as far as the general question is
concerned. Now I come to this particular
question. Was it at all necessary to enter into
foreign collaboration for the manufacture of
biscuits? Was it such a thing that without
entering into collaboration and without
manufacturing biscuits the Indian economy
was suffering, Indian people were suffering ?

May I have a specific reply from the
hon'ble Minister about this question? May 1
know for whose benefit are you going to have
foreign collaboration for the manufacture of
biscuits?

DRr. S. CHANDRASEKHAR (Madras): To
enable the common man to have two more
biscuits.

SHRI M. P. BHARGAVA: Just have
patience with me and I will tell you. There are
26 firms which are manufacturing biscuits in
India which were prepared to manufacture
more if there was need for them. For whose
benefit is it being done? The hon'ble Minister
was pleased to say that that these biscuits
which are being manufactured are special
varieties. And what are the special varieties?
They are :>—

Low calorie biscuits

Diabetic biscuits

Nutro (Nutrition) biscuits
Vitaminised biscuits

Special biscuits for Army rations
Slimming biscuits

Dietary biscuits.

Here my friend, Mr. Arjun Arora, put a
very pertinent question

SHRI ARJUN ARORA (Uttar Pradesh): As
he always does.

SHRI M. P. BHARGAVA; I may not agree
with that 100 per cent, which he rarely does.
He put a very pertinent ques-
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tion to which no reply was coming from the
hon'ble Minister. And what was the question?

"I want to know whether the Government
has ascertained that the technical know-how
needed for manufacturing the special
varieties of biscuits is available in the
country."

Then he goes on:

"My information is that the know-how
for all types of biscuits is available. If such
know-how was available, why was foreign
collaboration permitted?"

I would request Mr. Sanjivayya to convince
this House on this point that Indian technical
know-how for these special varieties of
biscuits was not available, and then only he
will be justified in entering into this kind of
agreement.

The second argument which I do pot share
at all is that there were no biscuit factories in
the South and, therefore, this is being done.
Well, I am one of those who believe that every
industry cannot be established in every State.
We did not raise a word when so many
industries were established in various parts of
the country. My State is said to be the biggest
State but it is, if I may say so, the most
backward State. So I do not want to go into the
reasons of it. If every industry is to be esta-
blished in every State .

SHRI LOKANATH MISRA (Orissa): You
have to compensate for retaining the
leadership of the country.

SHRI M. P. BHARGAVA: We can talk it
out. That is a different issue. If every industry
has to be established in every State, I would
have conceded that there is force in what Mr.
Mariswamy raised and which the hon'ble
Minister was very quick to concede. There is
no question of regionalism. India is one and
the development of industry has to be on an
integrated basis.

Dr. S. CHANDRASEKHAR. There is also
the regional consideration.

SHRIMATI LALITHA (RAJAGOPALAN)
(Madras): When the State Government itself
is willing where does this question of
regionalism come in?
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SHRI M. P. BHARGAVA: I would have
supported Mrs. Rajagopalan hundred per cent,
if an indigenous factory was to be established
in Madras. Not one, if five were to be
established I would not have raised a voice.
What I am objecting to is the establishment of]
a biscuit factory with foreign collaboration.
This is what I object "to.

SHRIMATI LALITHA (RAJAGOPALAN):
Do you not have biscuit factories here with
foreign collaboration?

SHRI M. P. BHARGAVA: If you will bear|

with me, I am coming to that.

Then the third argument given by Mr.
Sanjivayya was that there is already foreign
collaboration as far as the Briltania Biscuit
Company is concerned and so what is the
harm if another foreign collaboration is
allowed. May I ask him when the Briltania
Biscuit Company was established? It was in
the pre-Independence days by the British
rulers who wanted to take out as much of the
Indian money to their country as was possible.
It was established not in the interests of the
country. It was established for their own sake
and if one wrong had been done in the past, is
it any justification that the same wrong should
be repeated? If foreign collaboration for
biscuit manufacturing was allowed 30 years
back, should we allow that kind of foreign
collaboration in Independent India ?

SHRI R. T. PARTHASARATHY (Madras):
Js it not a fact that only last week the
Government of India has given a permit to the
British Brittania Company to open a factory in
Madras?

SHRI M. P. BHARGAVA: That is the point
I am coming to. I am not supporting that
either. That was the third argument and the
most essential argument to which Mr.
Parthasarathy has invited my attention just
now and which I wanted to mention is the fact
that the Brittania Biscuit Company is being
allowed to have another company with foreign
collaboration for the manufacture of biscuits. I
would like to know how many collaborations
the Government of India will allow for the
manufacture of biscuits which in my opinion
is not an essential thing, for which the country
should go and waste its foreign exchange in
these hard days of foreign ex-
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change where for every dollar and every
pound which we spend, we have to pay
through our nose. When this is the condition,
why should we go into collaboration which
can be avoided, without which India will not
lose anything and which, in my humble
opinion, is a wasteful expenditure? That is all
that I have to say.

SHRI I. K. GUJRAL (Delhi): Madam, it is
rather unfortunate that I should have to speak
on an issue which, for very unknown reasons

SHRI NIREN GHOSH (West Bengal): What
about Mr, Arora?

THE DEPUTY CHAIRMAN: I hav* called
Mr. Gujral. 1 am not going to
adhere to this list.

SHRI ARJUN ARORA: You are not fol-
lowing the list.

SHRI I. K. GUJRAL: Can you question
that?

SHRI ARJUN ARORA: But we should
know the rules which are being followed.

THE DEPUTY CHAIRMAN : There are no
rules. A number of names are here and the
Chair is not forced to follow this.

There is no rule. Mr. Gujral.

SHRrII. K. GUJIRAL: As1 was bearing

Mr. Bhaigava just now, I wa? considerably
unhappy that an issue which should be
discussed purely from the national interest
point of view has unfortunately been led to
assume the colour as if it is a decision on a
regional basis. I think it will be a very
unfortunate day for India when on the “cation
of industries, on the economy and on the
national issues particularly, we start having a
regional attitude. I would like to submit
therefore that in whatever I say, [ would like to
be excused of this thing. I have no regional
preferences or criteria before me. I would be
as happy if Madras gets twenty more factories
as I would be if Punjab gets even one.
Therefore I am not at all, motivated in my
views from this point of view as to the fact
that a particular factory was going to be
located in a particular region. The main point
before us is, when devaluation came, and
when we all examined it, we were made to
believe—and I think they were right— that the
two main reasons have been the
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IShri 1. K. Gujral.] culprits for our bad
economic situation so far as foreign exchange
goes and the two main culprits have been, one,
indiscriminate collaboration, and two, the
export incentive scheme. These two factors
particularly have contributed toa very Sad
state of affairs where we have arrived and 1
hope that the Government of India, particularly
the Ministry of Industry, does have some
policy before itself when it decides on
collaboration. If collaborations are
wasteful, if incentives are given again, then
our way will be unhappy again.  Therefore
whenever you decide about collaboration you
have to keep in mind one thing that we ure all
talking very loud about import substitution.
The import substitution should have a bearing,
it should have a content. Import substitution
does not mean this that if a factory suits me
personally or my brother or my nephew or a
relative, then import substitution should be.
overlooked but when it does not suit me, then
I would impress on that point.  Purely from
the national angle we should examine whether
foreign exchange can or cannot be saved.
Have biscuit factories in every town, it is
welcome.  Set up biscuit factories in every
region, it is most welcome. Set up biscuit
factories in every home, it is welcome but
please do not look at it from this point of view.
Then while setting up the factory, let us
remember that biscuits have been
manufactured in this country for a number of
years now and I think even in the heydays of
the British Empire when we used to import
everything, even then the first of the factories
that started coming up in this country was the
biscuit  manufacturing factory. Not only
that, in the cottage industry sector, we also
know that in every nook and corner in the
bazaar there is a small bakery manufacturing
biscuits.

Then a question arose that some specialised
biscuits are needed, some extra vita-minised
biscuits are needed, some slimming biscuits
are needed, some fattening biscuits are
needed and therefore we would like to have
some collaboration. I do not know what can
be a stronger argument for more wasteful
expenditure of our foreign exchange.
Tomorrow we will be told that the housewife
who has been making chapa-ti.i would like to
have some collaboration
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because in the South they have never made
chapalis and so let us go fo America or
Mexico because they can eat the American
variety in a vitaminised fashion. =~ What the
North knows should be taught to the South
and what the South knows should be learnt in
the North and this is a mutual dependence we
should have. That is how our nationalism
should assert itself. 1 would ask the Minister,
when the Licensing Committee sat to approve
the scheme, was there a representative of the
CS.IR. and did he  approve that
collaboration was necessary in this field ?
Did he advise the Committee that the C.S.I.R.
has come to the conclusion that without
collaboration such factories cannot be set up?
I would say two or three more sentences, and
sit down and that is this. I am aware and
conscious of the fact that particularly in the
last 10 or 12 years in this country collabo-
rations have become fashionable, collabo-
rations have become respectable and colla-
borations have become more  profitable
because it is the easiest thing to collaborate
with foreign manufacturers, get their name,
know their know-how, get their machinery
and then fleece the consumer public. You
would be interested to know that although we
have been manufacturing biscuits everywhere,
the prices have not been within the reach of
the common man. Even to-day in our set-up
of society, biscuits are con sumed by those
who are better-off, who can afford the
luxuries of life. It is neither the common
man's necessity nor the common man's
requirement nor can the common man ever get
it. I am happy that the Prime Minister is
also here to hear the views of the House.
Therefore 1 would ask that this criteria on
collaboration must be finalised and for all
times established and also a very serious and
stern warning should be given to the Ministry
of Industry that collaboration shall be
permitted only if it is necessary, if it is a must
and when without that collaboration the
country cannot survive.

It has been said that the collaboration was
entered into for the import of the plant and
not for the know-how. I think a biscuit plant
is some such thing which we should be able
to make by now ourselves. If we have not
done it, we should do it because after all even
to a layman like myself, it is very obvious that
biscuit manufacturing does not require
much ofa
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technical growth or that stage of technical
growth where a plant cannot be copied. 1
would therefore submit, Madam,

that under no circumstances

5SP.M.

should collaborations of this type,
which are wasteful, which are anti-national,

which defeat our entire approach to import

substitution, be permitted.

Think you.

oft fawergare werrTEwr e
(weq w3w) : ITeTafy AErEET, At
w&ara faarad £ ag fasge awma &
e wave #r vt & sriforr € oot
¥ e frar g sk a9 &)
gl A1 T[T 9T AT I T T4 BT
wa Y@T qY 399 Gar W £ fr gena
F afyy o= AR w0 AT A
Adig wrEAmEt § wvar Sf@ @ §T
A< 39 gfeewior & ara & =i o
w T Q@

Iyeavafy RERAT, {E 79 I

g froom dcar gmfd g &
fal A i B fagr og &
FUE! FEYT FTAT ITEA &, T TXAHT
st ayeht w1 § fiw I gy goen
& fad off snawas 2 &t & gardh
&l N arawEward § W1 g
F¢1 #7 Afafedra § s fod i fadely
WET SueRw A #¢ WA, afz wi§
v g avvwd fad ot fadufy ey Sumen
Tl a7 gFa A gEd A g fage
A ¥ (97 F1aR 7, SO IR F
&1 aran fw gw fow fawr & #iw @
g1 48 gl vare gy wERm & @y
& faae o 98 § dar v wma
gwifoa gar, IWA SEA AT €7
"But there are other collaboration
agreements to which I am opposed. It
sometimes  happens  that  individual
Ministries go through such deals, and by

Ihe time you catch up wilh them, it is too
late to do anything."
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ari fex gt & g wam

"I think this kind of a thing has been
happening in the Government before and"
they continue to happen today."

A o T 7 o
"l therefore want to order a thorough

investigation made of all such collaboration
agreements."

1 qg ST ave v wETiwa W € |
guT sfaal & grov faaft oft o 9
It & @l § Qar fagor s fam
amar 2 & 93 aF wam St AgE
Sud faqare Fvdlt § 49 aF  wnven
@A AT TG A@T E ) qE AT ¥
WIEA 9% #1 &, g waTe sat € g
fafem wareEi 9T 77 sTO9 @ @Y
g f& s fadelt FeTERwE § s
an &g 39 § fF sEw O o e
AEE

9% fod F s faew, e,
¥ 1962 §o 7 $afieaw wrgEw ¥ ol
qeart fear @i 10 Fre & fad fan
affw 99 quw T¥e F fzan Ao
T amare e i falvit sz & s
¢ 7oy fex ot 7 1965 W moTg
fear ofr 3§ 10 9 ¥ T9w 20 ATE
%o FI WiHa T &1, a7 ATVEIITS
qrAw qEAE |

THE VICE-CHAIRMAN  (SHRI M. P. BHAR-
GAVA) in the chair.]

I(ANTEAE AEIRY, 41T §aT #Y
wETE FT FO qA o AqEaE
fafwde & =i £ mé ot v aw ™
#r Hdy e faew AT awi @1 W T
F% qA A o | o9 frer fgww w7
T EndY § aY 39 & & Ay ewnd §
for g a7 Zardr Sela wraEET F1 YA
@ § AT gardy et e & favda
T FTTE S | A T ¥ AT FEAT
fF @9 FW T F §dT W F IS
ot a=f 7 73 v §fs sad ofero
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[of Fersrermymr< semarerslt wyefigan]
% ow w5 o o a0 ot wff A A
T AT, AY A A BV LU T HTHET
§ w fog o o § o e g
wT XY wfgay oY sravey & ST et
Rl § A T @) g, qg w0
faRelt et %7 w7 oy &, g W H
farege wraT & 1 o YK QT fred
da # afger grir e fis faege
T g foege 7 awn Y oK W
¥ w0 s Acawd & ad-ay feege
O I f ar s ardy § | A w0
e s R Qi
& fawge & fordt oY fadwil =7 g avwar
o 1 faear & fod g fadwl = v A
&, g AT w1 BT WA FE@T § A
fadef & gz Sfgd 1 @Y A
oY ¥ o w ofgaer fasgw o9
faar | aiefeft wv s ¥ & i Tdy
o gRuT wqrae SEw w1 S
W @ A g4 g ¥ A9 O 90R]
wq =T § el A Aegew 3y o
W VAT F § A agh faeger ardy
! I A AT FT Ay & 1 &Y T

wada ag v fe o caraesae & s |

®T A9 | SR 1T TR IV § AN
v 3od ) o frege S fad
WY F AT ErwEdT g a0 a .
gifegeas & fod WY 20 @
¥ faqelt nar 3ar ad § o gah
Tfter &3 ¥ v o afaids faege
¥N AR § | T & favge A ot
TEL AAT AT @, 25 wT@ T9d W
SHH QR g A § O | g
e A Tl § | e Iy
@ Y qgrddt o war @ A A
W EH | 7O a7 §9 Qi e qrEt
ara § 1 o faege 71 Ty Efeda
t IR st ame o fagdy fadt Ay
o famax o Sgw  qFamade
0t 7 o= § fa ol fagdr o

i o
T g wfgd ar, ww ow W
taaT ifgd av 1 dfisw gt aftror v
¥ geenl ®r ) @ dan, fv-diw
% E #7 wgfer 3 ot vud g8
ot waT § fe T wTHAT AT ader
@l wraT g Saver gandt § o
§ wur delt wgear @ sria wem s
Tferor wrea ) A1 WY Sl U B-
M 5T & oy g ot 0 dewy
L&

SHRIMATI LALITHA (RAJAGOPALAN):
Mr. Vice-Chairman, Sir, this is an accusation
which, I think, he has to withdraw. We nf.ver
view things from a regional angle only. When
you, Sir, were making your speech, I just said
that if it was in the interests of the State, I
mean, if the State Government was willing to
take it on considering that it was in the
interests of the State and the country as a
whole, then it should be taken into account.
We never said anything regionally. He is
himself saying so, that southern people talk in
regional terms which, I think, he should
withdraw.

«ft farmrengmme srwverrevelt witefiay :
ITEVTHE AGRA, [H AR WX TN
FTY 7 g afgwR § AR afi ol
gguar § fr agi o< fowr ag a1 sw
F® weedl A oY far e zfewor da &
A I} F A I qg w2 ndra
A1 & fF oo 7w § ag fm Wy
T oY @ 3FE HTHTT 9T AG WY
Frae A ET@ N
THE VICE-CHAIRMAN  (SHRI M. P.

BHARGAVA) : You have stressed your point
once. What is the use of repeating it?

SHRI V. M. CHORDIA: Thank you very
much.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mrs'. Rajagopalan, I think you
have your right of reply:

off farsrengwTe TerTenh s
¥ g fadga F&w fiv o g0 Ty
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€ fr ag amen  faomerar & Fed,
frormm @ gow foia &Y o v
Ay wwm g 7 gt 8ty faoy ww
ot €Y <o ol avg A I AN
@ F0¥ | F fea sy iy ag fomr
& ot § B Padefr qar o a= o
oy W gadt o< fasge amd & fwd
it oft 5 @ et @ wor § edet €
wgrgar o wmr ag gat fad agar i
¥t e § T ag  wOvIATIA HY ATACH
WX W7 AVRT GrTET #7 AT AT
0 Br guk B & fod gy waw
g @R gt AW W W F F e
w1 &® foar & sy way <@ av s

THE VICE-CHAIRMAN (SHRIM. P.
BHARGAVA) : I have got a large number of]
hon. Members who want to take part in this
debate. Therefore I would request them to be
brief. Dr. Chandrasekhar.

Dr. S. CHANDRASEKHAR: Mr. Vice-
Chairman, it is unfortunate that a feeling of]
regionalism has been injected into this matter
giving rise to the question of North and South
where it should not be so. At the very outset I
would like to answer Shri Chordia. What I
said was this in an elaborate form. I said that it
was a question of not only national
development but also reprensented certain
grievances in some parts of the country, where
the people, rightly or wrongly, feel that that
part of the country h;is not been adequately
fostered in terms of rapid industrialisation, and
exactly this was the point that I made when I
interrupted you when you were speaking. Sir.

SHRI BHUPESH GUPTA: Is it necessary fo
go in for foreign collaboration for getting a
foster-mother?

Dr. S. CHANDRASEKHAR: Sir, I am
much obliged to you for the opportunity you
have given. Now I want to present some facts
which nobody has so far given. The first thing
is: Are we against collaboration at all? Have
we made a national policy that under no
circumstances we shall go in for foreign
collaboration, either with the Soviet Union or
with the United States of America or with
any country which
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might have a better technical know-how? This
is my first question. Then this practical debate
on this particular issue does sot arise.

The second question is that the Planning
Commission's Draft Outline of the Fourth
Five-Year Plan talks about redressing the
imbalances in regional economic
development. If some part of the country,
whether it is Madras or Bengal or Punjab,
feels that in some ways they have not been
brought up to the level in terms of giving
employment to more people, or importing
more machinery, or producing more food or
goods or services, then I think we ought to
make an endeavour to do something about it.

Thirdly, I must say, as far as the facts about
this case are concerned, that this particular
Indo-American or Madras-American venture
is limited, as far as collaboration is concerned,
to obtaining the machinery. So there is no
question of asking whether Madras grows
wheat or millets, or is producing enough
sugar, or anything of the kind.

The next point is repatriation of capital will
take place only after twenty years. I think this
fact should be a sufficient guarantee to see
that there is no drain of the foreign exchange
or foreign currency that we shall be earning as
a result of this set-up. The other thing is that
dividends will be only against the foreign
exchange earned by this company. Ipso facto
and conversely, if this collaboration with this
company does not earn any foreign exchange,
the question of any payment would not arise
at all till such an amount has been earned by
this company.

It is not a question of just manufacturing the
biscuits as my hon. friend Mr. Chordia and
others said. We are not taking it up as the
manufacture of biscuits only. It is a question
of the importation of modern up-to-date
scientific machinery which will render the
production of biscuits very easy and there will
be tremendous mass production and the prices
are likely to go down and biscuits which are
not within the reach of the average consumer
in this country will be within their easy reach.

The last point that want to mention is this. It
is not a question of anybody trying
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IDr. S. Chandrasekhar.] to set up a
particular company or helping a particular
individual. The State Government and the
people concerned would like to have this set-
up in that part of the country. So long as the
Government gives careful consideration to it
and licences are not granted just like that, and
all the pros and cons are fully gone into, there
is no reason whatsoever why this question
should be reopened again and be discussed
again. There is no question of north and south
or east and west. There is nothing of lhat kind
at all. Certain people in certain areas feel that
they are a little backward or not so advanced
as those in some parts of the country in the
matter of capital machinery or foreign
exchange investments and so on. These things
have to be corrected. And also there is no
question of payment in this case for some
years, The question of payment does not arise
for two decades. Moreover, this will be add-
ing to the food resources of the country, There
is no reason why we should gc back on the
decision we have already made and I trust and
hope that this will not b* examined in any
short-sighted manner and of suddenly trying
to effect a little savins of foreign exchange or
anything like it. That question does not arise.
It is also i question of fulfilling the demands
and aspirations of the people. As far as the all-
India patriotism and the feeling of oneness as
citizens of India is concerned, I yield tc none
in that matter.

Thank you, Sir.

SHRI A. K. A. ABDUL SAMAD (Madras):
Sir, the matter before the House is very clear
and there can be no doubt about the fact that
the proposition put forward by the Century
Mills of Madras is to the best advantage of the
country from man} points of view. The
Century Mills have been able to convince
foreign investors ol the desirability and the
soundness of investing money in the country
on an industry and on terms which are more
advantageous and beneficial to the country
than the terms which the existing companies
have been able to secure. The new venture
sponsored by the Century Mills has go! U.S.
interest only to an extent of 40 per cent of the
capital, while the Brittania Biscuit Company
which is opposed to this venture has a U.K.
interest to an extent of 60
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percent. The Century Mills do not require any
foreign exchange to be released by the
Government of India. While the Brittania
Biscuit Company have had a large amount of
foreign exchange in importing some rebuilt
and reconditioned machinery, that is to say,
old machinery, the new company is being
supplied with brand new modern and up-to-
date machinery by their collaborators. The
Government and the country have not incurred
the expenditure of foreign exchange of even a
single rupee for all these machineries or for
the know-how to be provided by the foreign
collaborators of the Madras factory.

The old company which is opposed to the
proposal of the Century Mills has been asking
for its own purposes a foreign exchange
commitment of Rs. 30 lakhs per annum, that is
to say, Rs. 150 lakhs for the Fourth Plan
period.

I am sure the Government of India went
through all these and other aspects of this
venture of the Century Mills and have rightly
and wisely shown the green flag to this
venture. Now at this stage if the Government
comes to have any hesitation in the matter
because of the interested agitation of the old
companies, they will be doing a great
disservice to the interest of the country from
more than one powt of view. It would not only
mean the throwing away of a large portion of
the much-needed foreign exchange but also it
would queer the pitch for socialism at the
behest of established monopolists. What is
more, it will be resurrecting in a more forceful
and vigorous manner the feeling of North
versus South which seems to have received a
quietus for some time now. If they want to
give a vigorous life to these feelings, there can
be no other and surer way than to show
hesitancy in going ahead with the sanction that
they have given to the Century Mills of
Madras.

Thank ycu.

SHRIMATI LALITHA (RAJAGOPA-
LAN): Mr. Vice-Chairman, Sir, I have heard
the views expressed by many hon. Members
on the collaboration arrangement that this
particular company has entered into}. I
entirely agree with you Sir, and other hon.
Members who have said that collaboration of
this nature for this purpose is s'omething
ridiculous. At the
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same time if the Government agrees to
collaboration for developing the biscuit
industry, I don't find anything wrong in this
particular case. They have had collaboration in
the case of the Brittania Biscuit Company for
so many years. | also learn from certain
sources that recently the Government has
issued licence for new units of that company
in Madras. II that is the intention of the
Government then I do not know why this
company also should not go in for
collaboration especially when it will cater to
the needs of the people of Madras State and
also result in exporting biscuits to Japan and
other places.

If we look at the terms for this collaboration

we find that they are far better than those of

the Brittania Biscuit Company. For instance
for the technical know-how we do not incur
any expenditure because the installation is by
the foreign experts and we are not spending
anything for them. And then of the 40 per cent
dividend repartition is to be paid only after 20
years and that too only if the concern earned
foreign exchange. The terms are far better than
those of the Brittania Biscuit Company. For
the Brittania Company the foreign exchange is
to be made available for the payment of
proportionate profit on the investment made by
the foreign company, for the service charges
on the loan, for payment of royalties, and for
remuneration to the foreign managerial and
other technical personnel. 1 think if we
compare the conditions of both the concerns,
the collaboration with the Century Flour Mills
will be found to be more favourable to the
country.

There is another point which should be
mentioned about this Century Flour Mills
collaboration. The marketing facilities are to
be provided by the foreign people themselves
and the brand and trade mark will remain
Indian. Our intention is to earn more foreign
exchange and popularise Indian goods and I
think this collaboration helps us to earn more
foreign exchange and thus to strengthen our
foreign exchange position. At the same time it
helps us to popularise our biscuits in foreign
countries and so, this is definitely far better
than the Brittania Biscuit Company which, as [
said, has been recently issued a licence to have
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There is another thing I want to refer to.
Some hon. Members said that we are-taking it
on a regional basis. We are not taking
anything on a regional basis. We are
considering only the terms of both the
companies. If such collaboration is allowed by
the Government of India and if we are
pursuing such a policy, then I think this
company also should be given facilities for
this collaboration.

SHrRI BHUPESH GUPTA (West Bengal):
Mr. Vice-Chairman, I do not know why any
speech is called for here. Yet we have to make
speeches, 1 suppose. This is a simple thing. A
biscuit company wants foreign collaboration
and when they want to bring in Americans, we
know they will produce some arguments or the
other. But this should be viewed from the point
of view of principle. Are we going to have this
kind of an arrangement that even for running a
biscuit industry we should need American
equity collaboration ? It is a plain thing. I am
sure the biscuits will be sweeter and our sweet
people high up will take them also especially
of the ruling Party. There is no doubt about
that. But then is it such a vital thing for the
nation that you should go in for this kind of an
arrangement? Is it the position that until and
unless we go in for this kind of a foreign
collaboration we will not be able to meet all
our requirements in the matter of biscuits?
Nobody has said that this is a vital essential
proposition. Nobody has said that it is a sine
qua nan for the development of our biscuit
industry. Yet our friends from Tamilnad are
just demanding it. I do not know why.
Tamilnad is a great State. We have a President
of the Congress from Tamilnad. I do not know
what he has to say about it. I thought in
Tamilnad they preferred Iddily to biscuits. But
now I find they would not like even /biscuits
unless it has 40 per cent American
Jeollaboration. They want 40 per cent.
American collaboration to produce biscuits for
them. I would rather have dosas and iddilis
even though I come from the North than
biscuits produced by American collaboration.

I, a man of the north, am making you this
offer; I would rather live on tidily than this
kind of biscuits.

AN HoN. MEMBER: Do you know how to
make iddily?

another unit in Madras.
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Saw BHUPESH GUPTA: Here it is a
question of principle. Now I would like to
hear Mr. Kamaraj on this subject. I hear that
he is making very great speeches; good, but I
should like to hear, if my voice reaches him,
as to what he thinks about this particular
collaboration with an American private
concern.

SHRI T. V. ANANDAN: What ha» Mr.
Kamaraj got to do with this collaboration?
Why do you bring in his name here ?

Surt BHUPESH GUPTA: I do not know if]
he knows with whom we are collaborating. If]
Tamil Nad wants industries, if you like to
industrialise your State, come here with
proposals with indigenous capital in the public
sector; we shall support them and we shall
give Mrs. Rajagopalan more than what she
needs in this respect but for Heaven's sake
don't run after the Americans. (Laughter) 1
know my language; don't try to laugh at it.
Then you spoil the whole thing. You must
know where not to laugh.

Therefore, Mr. Vice-Chairman, it is entirely
wrong; it is repugnant to our policy and my
attack against this is that it is contrary to what
we consider to be the right approach in the
matter of industrialisation. Neither is any
technical know-how involved in it, nor is it a
vital strategic industry. Even so you want to go
in for private foreign participation?
(Interruptions). When Mr. Kamaraj went to
the Soviet Union he could have tried to find
out whether some Soviet Biscuit concerns
would be in a position to help Tamil Nad. I tell
you I went on a parliamentary delegation with
Mr. Jagan Nath Kolay, Cabinet Minister of the
West Bengal Government. He owns a biscuit
factory; you know the Kolay biscuits and all
that. The only thing is, nobody gives me good
biscuits except what you give me in the
Central Hall. Together we went to see some
Soviet Biscuit factories and he seemed to have
been very much impressed by the development
of biscuit factories there.

SHRI LOKANATH MISRA: Are they
sweeter ?

SHr1 BHUPESH GUPTA: I do not know
how they will taste in the Swatantra mouth.

SHRI LOKANATH MISRA : If the non-
Communist biscuits are not sweet for the
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Communist mouth, naturally the Soviet

biscuits will not be sweet for us.

SHr1 BHUPESH GUPTA: There you ara;
quite right but I must say that they will not
taste bitter in the Congress mouth at all
because that mouth is yet a little normal
mouth; yours is completely abnormal.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Bhupesh Gupta, you hav*
taken five minutes.

SHrRI BHUPESH GUPTA: He asked ma a
question and I have to reply.

SHRI LOKANATH MISRA: Sir, I did not
think of speaking on this but now I
must be given an opportunity.

SHRI BHUPESH GUPTA: Yes; he must be
given an opportunity.

THE VICE-CHAIRMAN (SHRI M. P.
BHAROAVA) : You continue your speech.

SHRI BHUPESH GUPTA: I am finishini.

Therefore I say no case has been mada out
so far except that the Century Flour Mills
happens to be situated in Madras and our
Madras friends are behaving as if they have no
industries at all, as if they ore almost
industrially destitute and whatever comes
along they should take. Well, I put this to the
Prime Minister. I will ask her not to make
these election speeches; good speeches she
makes about foreign collaboration. The
newspaper headlines say that she has said that
everything will b» reviewed about foreign
collaboration but Mr. Sanjivayya after having
settled hia quarrel with Mr. Sanjiva Reddy is
now producing this kind of thing.

THE MINISTER OF INDUSTRY (SHRI D.
SANITVAYYA): This happened before.

SHri BHUPESH GUPTA: You can cele-
brate the occasion otherwise than by doing this
kind of thing. Therefore I appeal to you, I
appeal to the Congress Members here, that this
is not a party issue at all; 3on't bring in foreign
collaboration, equity participation, in the
matter of biscuits. If you need better
machinery, negotiate with Czechoslovakia, the
Soviet Union, Britain, France or even America
and try to get it [ have no quarrel over it but
don't intro-iuce foreign equity participation
here. As t said, it is repugnant and therefore I
will
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ask Mr. Sanjivayya to retrace his step, cancel
this deal, in the same way as they cancelled
the V.O.A. deal. That is my appeal to them.

Thank you.

SHRI ARJUN ARORA: Mr. Vice-Chairman,
Sir, I do not know whether we have one
Government of India with Prime Minister,
Mrs. Indira Gandhi, as its head Or we have a
number of Governments of India and whether
each Ministry is an empire in itself.

The Blitz, news weekly of Bombay, on
August 27 featured on the front page an
interview with the Prime Minister. The
heading is:

"Indira for probe into all Foreign
Collaboration"

And in that interview the Prime Minister is
reported to have said that she does not want
and will not tolerate collaboration agreements
which damage national interests. And she is
further reported to have said:

"It is something that I do not want. They
are unnecessary and avoidable. I want a
thorough investigation made of such
collaboration arrangements. I flnJ there are
a number of them made since and even
before the Chinese aggression with which I
do not agree. We must see to it that they are
not extended or repeated."

Then she is further reported to have em-
phasised the swadeshi spirit—the effort to
build everything swadeshi and she said :

"In any case the main thing is to depend
upon our own effort."

But here, as somebody correctly pointed out,
somehow|
become guilty of granting a licence for foreign|
collaboration in the preparation of biscuits as aj
preliminary step to foreign collaboration in the|

the Ministry of Industries has

cooking of chapatis. Sir, 1 am sorry for Mr.

Sanjivayya. I hope the ex-President of the

Indian National Congress is not personally
responsible for this big blunder. Some

bureaucrat or somebody has landed him in a|

soup and he should know how to get out of it.
We will welcome if he, at the end of this
discussion, rises and says
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that this collaboration agreement will go the
V.O.A. way. Jawaharlal Nehru, also an ex-
President of the Indian National Congress,
was strong enough, was bold enough to cancel
a deal which one of his Ministers or
Secretaries of the Government of India had
entered into. The Industries Minister should
also have that courage.

As far as regional considerations are
concerned, I request that any number of
licences for South India may be given. My
own reports are that since independence,
South India has developed industrially much
more than it had developed during the two
hundred years of British rule.

(Interruptions.)

THE VICE-CHAIRMAN (SHRIM. P.
BHARGAVA) : You have once more minute,
Mr. Arora.

SHRI ARJUN ARORA: I must meet the
interruptions.

THE VICE-CHAIRMAN  (SHRIM. P.
BHARGAVA): You can meet anybody in one
minute.

SHRI ARJUN ARORA; As far as Tamil Nad
is concerned, the cotton textile industry in
Tamil Nad today is better equipped than the
cotton textile industry in any other part of the
country, mainly because since 1952 any
number of licences have been given to South
India. Give them many more licences. Give
them one more refinery. They do not have oil
but a refinery is being erected at Madras. Let
them have another at Madurai or somewhere;
do not mind. And give them a steel plant to be
made of lignite, for which they can get
collaboration from the G.D.R. which will be
less exacting and less humiliating. As far as
regional considerations are concerned, I am all
for Tamil Nad I suggest to my friends from
Tamil Nad that rather than having the know-
how of making biscuits from Americans,
export some beautiful ladies from Tamil Nad to
teach Americans how to make "/dli' and 'Dosa’.
They have the I know-how which the
Americans can borrow from us.

THE VICE-CHAIRMAN (SHRI M. P. f
BHARGAVA) : It is time to wind up® Mr. '
Arora.
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SHRI ARJUN ARORA: One more minute
and I have finished. I find that biscuits are

(Interruptions.)

Smu R. T. PARTHASARATHY: The
hon. Member was using .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): He is objecting to something.

SHRI R. T. PARTHASARATHY: 'Ex port
ladies'—is it permissible in parliamentary
etiquette?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): It should be avoided. Please
wind up.

SHri  KOTA  PUNNAIAH (Andhra
Pradesh): Those who are well versed in
preparing Idlies should be sent to any other
country, not beautiful ladies. What is the idea?
I do not understand it.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : | have already said that this
expression should have been avoided.

(Interruptions.)

SHRI KOTA PUNNAIAH: It is none of his
business to mention North and South a
hundred times.

SHRIMATIC. AMMANNA RAJA
(Andhra Pradesh): That business he can take
up if he likes.

SHRI ARJUN ARORA I withdraw it
(Interruption.) Do not get hysterical. 1 have
withdrawn it. I was so far trained and educated
to believe that women dislike being called
ugly. Now I find there are some women who
resent ~my  calling them  beautiful.
(Interruptions) Now, coming back to biscuits,
I find biscuits are not end. I am told that the
Ministry of Industry is preparing to grant the
Ovaltine manufacturers a licence to set up an
industry.

THE VICE-CHAIRMAN (SHrRI M. P.
BHARGAVA): Mr. Arora, there are a number of
speakers. Please wind up.

SHRI ARJUN ARORA: They are going to
make the same mistake and grant a licence for
the manufacture of Ovaltine, when, during the
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of small units have been set up in th* country
to manufacture delicious drink* and beverages
which are not worse than Ovaltine. So, I

request the Minister to cancel this
collaboration agreement and desist from
granting  this  intended licence  for

manufacturing Ovaltine. And before I sit down
I again withdraw the remark about the
beautiful women of Tamil Nad. Let them
export men and let the women of Tamil Nad
stay at home.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Wesit up to 6.30 P.M.

SHRI G. MURAHARI (Uttar Pradesh):
Why?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : There are a number of speakers.

SHRI LOKANATH MISRA: Sir, the way the
debate has developed in this House, there
might be definitely a misconception outside
that there is a combat between the North and
the South. I want to dispel it from the
beginning. I belong to the North. All the same
I am in favour of the Collaboration. Mr.
Bhupesh Gupta is laughing. Anything from
Russia is sweet, magnificent and beautiful to
him and anything from any other country is
repugnant to him. Therefore, I understand his
sentiment. He is against collaboration with any
American firm, any British firm or any other
firm, but Russia.

SHRI BHUPESH GUPTA: Private Col-
laboration.

SHRI LOKANATH MISRA: Whether it is
private or public, it does not matter. Here it is a
first venture in the South so far as biscuit
manufacturing is conerned. The only other one
is owned by a firm which is sixty per cent
British. Do you prefer that to this ?
(Interruption.) You must realise that this
would be in Indian hands. Even with forty per
cent, collaboration, this would be primarily in
Indian hands and do you prefer a company
which is definitely and primarily in British
hands? Would you like to have a British
company rather than an Indian firm ?

SHRI L. K. GUJIRAL: It is not a question
of preference

SHRI LOKANATH MISRA: Please do not
take my time. Kindly give me more time.
He wanted to know something.

last few years a number
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THE VICE-CHAIRMAN (SHM M. P.
BHARGAVA): He has finished.

SHrRI LOKANATH MISRA: Sir, in this
particular case there is some confusion.

SHRI G. MURAHARI: Because of so
much discussion on beautiful ladies.

SHRI BHUPESH GUPTA: From beautiful
ladies we have come to handsome men.

SHRI LOKANATH MISRA: Now, colla-
boration in this particular case has become
essential. In other cases my hon. friends do
not have any objection to the replacement of
obsolete machinery by modern machinery.
The same machinery may be offered from
America or from the UK, because the original
source is probably either America or England.
They have no objection to that. But in the
case of a fresh venture,  which goes to the
South,  they have objection. This is very
wrong in principle. You may have your
objection so far as collaboration is concerned,
but since Madras has remained a  backward
area so far as industries are concerned and it is
having its first venture, why should there be
any objection ?  You grant concessions in the
case of so many States where they are
backward, and in this particular case why
should you object to it? That might appear
ridiculous and it would also not be properly
represented outside the House. You have
to take  people's goodwill into consideration
when you discuss something of this sensitive
type. We are definitely discussing a sensitive
matter. That might create some
dissatisfaction among a particular section in
the country. The entire debate has been based
on it. Till now somebody from Tamil Nad
says that this should be done and every
Member from outside Tamil Nad is against it.
Naturally I want to dispel that misconception
in the country and when I am trying to do it
there is an interruption from one of our anti-
collaborators, Mr. Kumaran, and he is
speaking against me. Now, Sir, even at this
stage, in spite of whatever might be said in
this House, I would urge upon the Minister
not to budge an inch from the decision that he
has taken. He should not do it and it would
be in the interests of the entire country as a
whole if he does not do it. If he does it, the
idea in the country would be that if some
people can combine in Parliament, to
whatever regions
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they may belong, then orders already pass-ed
may be set aside against the particular State.

Thank you.

SHRI B. K. P. SINHA (Bihar):  Mr. Vice-
Chairman, the question that has been raised is
important, but the answer is very simple.
Should collaboration be permitted in lines of
production like biscuit manu* facture or not?
There has been an accepted policy of
Government for a long time, a policy
reiterated by our  present  Prime Minister
recently to which attention was drawn by the
hon. Member, Shri Arjun Arora, from
Kanpur. It is clear that this collaboration
agreement is in violation of that policy. I am
not against foreign collaboration as a matter of
principle. But then let us realise that even the
fund of American capital is not unlimited.
For the last three or four years America has
been facing a problem of imbalance of
payment. Their gold and capital reserves
every year are registering a decline and there
is a movement in America, in the USA, to
restrict the export of capital. In that
situation, there is another aspect which I
would like to emphasise. Should we
permit  them to collaborate in lines
which are in a sense not so important and not
so sophist ticated and thereby decrease the
funds, that is the total of the funds that are
available for investment in India. Because if
they invest in biscuit line then it is clear that
some other  important,  sophisticated and
necessary lines shall be deprived of foreign
exchange and foreign capital. Indian biscuit
industry has been doing very well. & can
understand collaboration in an industry like
electronics or the transistoried uf dustries.
But where is the point in having collaboration
in the manufacture of  biscuits? I am not
happy about the references to regional
imbalances.  Regional imbalances have to
go but then at what stage? Sovfet Russia after
45 years of industrial development thought of
spreading its  industries throughout all the
regions. Any way, even assuming that at this
stage of our industrial development, it is
necessary to remove regional disparities,
then the disparities could be removed in a
better manner.  Let Tamil Nad and other
regions of this country have industries whicb
are necessary to build up the economic

apparatus of this country so that it be-
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[Shri B. K. P. Sinha.] comes viable and
strong, so, that our economy becomes a self-
generating economy And there is a vast field
for expansion, there is a vast field for
investment, expansion and investment which
would really gear up our economy and
strengthen our economy. And I am sure that it
will be recognised by every impartial person
that biscuit industry is not one of those indus-
tries which are basic, whose building up is
necessary at this stage. Whether the colla-
boration is located in one region or another is,
in my opinion, immaterial. The whole issue is:
should we at this stage of our economic
development allow collaboration in such
industries?

SHRI LOKANATH MISRA: In respect of
worn-out and obsolete machinery you are
allowing foreign exchange to replace them.
Why do you object to this collaboration? In
other industries, you allow ft.

SHRI B. K. P. SINHA: Exactly. The reply
was given by one hon. Member here. Mistakes
were committed in the past. Our economy
assumed a particular pattern because of foreign
domination. We cannot brush that aside. We
have to live with them. Does it mean that we
go on repeat-ing the same mistakes voluntarily,
of our own free will and volition, the mistakes
or unbalances created in our economy by
foreign domination? That is the reply. That was
inevitable  because we were under foreign
domination. What we are  doing today is the
very thing and that makes a world of difference.
Let us henceforth decide that in these lines
there shall be no foreign collaboration whether
the benefit of collabo-ation goes to region A,
region B, region C, or region D. I would be
very happy. I feel happy when I go to Madras.
When I was there I saw chimneys smoking,
spread out 20 or 30 miles this way or that way
of Madras. 1 feel happy because one of the
important regions of India is getting
industrially stronger and stronger and thereby
India as a whole is getting stronger.  But
then remove the imbalance by building up
essential industries and not these non-essential
industries which really cater to the rich few in
this country and which are not catering to the
masses. 1
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SHRI CHANDRA SHEKHAR  (Uttar
Pradesh): I do not want to make a long speech
on this subject. But I want to register my
sincerest protest against this attitude of the
Government in granting such collaboration
especially when we are in a difficult situation.
Time and again, our leaders have been
proclaiming to the whole nation that we should
revive the spirit of swadeshi. Mr. Arora rightly
emphasised that point. It is not only an
economic question, it is not only a question of
foreign collaboration, it is a psychological
question. But what is the idea of the biscuit
manufacturers who are very much in favour of
this coDaborauon? They say that while in Europe
the per capita consumption is 20 pounds, in
India the consumption is half a pound per
capita. You can well understand what is the
necessity for this, what is the consumption, and
what sections of the society are going to
consume these biscuits. And moreover, biscuits
which are consumed by the common man in
this country are not manufactured by this re-
fined machinery. You can see here in Delhi
bakeries manufacturing biscuits. I do not know
what is the taste of the Swatantra mouth or the
Communist mouth, but the Indian mouth very
much relishes the biscuit that is prepared in any
bakery in Delhi

(Interruptions.)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): In fact, Mr. Chandra Shekhar, the
best are those prepared at heme.

SHrI CHANDRA SHEKHAR. I agree with
you.

The other point is that it is for foreign
export. Are we in a position or do we think
that we shall be able to export food material to
other countries? And moreover what do we
want to inculcate among [he people of this
country? Here in this House time and again th;
Food Miniser has come and said that we must
change aur food habit, and that instead of
taking mice we must take wheat or we must
take :oarse grains. But what we are saying is
hat in order to refine our habits we must
hculcate the habit of taking biscuits
nanufactured by the most modern and reined
machinery that will be imported from he
U.S.A. or the UK. Here is a British
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company. For me it is immaterial that
it is a British company. ] would
suggest to the hon. Minister, and J,
hope that the Government will take
courage, not today, but tomorrow, to

nationalise all these foreign concerns whose
existence is a burden upon the economy of
our country. No self-respecting nation will go
in for  collaboration  for manufacturing
biscuits. Outside this country, our heads will
hang in shame if you go and say that you went
in for foreign collaboration. I will not be out
of place, I hope, if I can give you an example.
Last year in January I was in Cuba. Or. Fidel
Castro—we may not agree with him on many
issues—was addressing an Independence Day

Rally.  One lakh of people or more were
attending it® There was the controversy
between Cuba and  China. China at that

time had refused to give rice to Cuba.  He
asked them one question. He said, "We were
exporting two tons of sugar for one ton of rice.
China is not prepared to give rice. You,
citizens of Cuba, have to decide here and now
whether you want rice or you want national
honour." And more than one hundred thousand
people with one voice said, "We will live
without rice, we want national honour." This is
the feeling that we want to inculcate in our
own country. And Mr. Vice-Chairman, I will
say that there must not be any illusion. Rice is
the slaple focd of Cuba. Nearly 95 per cent of
the people there eat rice and nothing else. But
they say, "We will live on vegetables, we will
live on potatoes but we shall not like to have
rice from China on any term which is
humiliating to us." I shall appeal to the hon.
Minister that we have to inculcate this
feeling, howsoever this fact might be pleasant
to you that you are getting collaboration.
God forbid—if something untoward happens
in this country, I do not know what will be the
attitud:  of these collaborators. An
individual's memory is short, but the
nation's memory should not be so short.
Only last September w; were knocking at
every door but we wer: not getting even a
single pie for defending our nation. I wonder
how my friend, Mr. Lokanath Misra, who has
got independent views rises and says that we
should go in for foreign collaboration with
the United Stated for manufacturing biscuits.
If collaboration is essential, if it is imperative.
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it must be there. But we must enter into these
collaboration agreements in a guarded way.

With these words, Sir, I shall request the
Government to take a policy decision that in
all superficial fields of our economic life,
whatever the cost, whatever the felling of
certain individuals, this collaboration will not
be allowed, and if they have been entered into
they will be scrapped.
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SHRI RAJENDRA PRATAP SINHA

(Bihar) : Mr. Vice-Chairman, I agree with the

view expressed by Mr. Gujral that wherever
indigenous know-how is available, there is
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collaboration. 1 also agree with the point
raised by some hon'ble Members that we must
have certain criteria where we should permit
foreign collaboration and where we should
not permit foreign collaboration. That has not
been laid down by the Government. But that
is not the end of it, Mr. Vice-Chairman. There
are other considerations also where we have
got to permit foreign collaboration.

Now, Sir, w, are in a great difficulty with
regard to foreign exchange. One of the critsria
which the Government has been consiitently
following is to permit foreign collaboration
whsre there is a need for importation of
foreign machinery and equipment for which
foreign currency is required for importing. In
such cases and in many other cases foreign
collaboration is allowed. Now I would like to
ask the Minister to tell us the requirements of
foreign currency for ihe expansion of the
biscuit industry in the Fourth Five Year Plan.

I understand from the leaderette of Eco-
nomic Times that Mr. A. C. Khanna, President
of the Federation of Biscuit Manufacturers of
India, has stated that th: Fourth Plan hae a
target of 75,000 tonnes for the manufacture of
biscuits, and that can be achieved only if the
Govera-ment releases foreign exchange to the
tune of Rs. 30 lakhs per year for the period of
the Fourth Plan. This was the estimate before
devaluation. Now this value will go up. I
would like to know from the Minister wheiher
that is the larget for the expansion of the
biscu't industry and whe'her any foreign
exchange is necessary to achieve that target. If
so, what is that? Now if we are going to
release foreign exchange for the expansion of
capacity, then we can discuss the collaboration
agreement in that perspective. If we are told
by the Minister that there is no necessity for
the release of foreign exchange for the expan-
sion of the industry to 75 thousand tonnes, the
whole discussion will be on a different basis.
Now if there is need for foreign currency for
the expansion of this indav try, and if we look
at it from that angle, then this collaboration is
quite profitable from the point of view of
India. If it ii necessary to release foreign
exchange for the expansion of capacity—as
stated by many hon. friends that the terms of
the
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[Shri Rajendra Pratap Sinha.] collaboration for
obtaining the plant and equipment are quite
satisfactory—it is better to give them foreign
exchange on that basis rather than on fiee
foreign exchange basis because we have not
got enough foreign exchange for the expansion of]
very many important industries. So if the Minister
makes it absolutely clear whether we can expand
further the Fourth Plan target without the
assistance of foreign exchange, then there is no
justification for sanctioning this collaboration.
But if he says that it is necessary to have
foreign equipment, foreign machinery which it
is not possible to manufacture in India during
the Fourth Plan and for that purpose free
foreign currency will be relea&d, then, after my
impartial study of it, I can say that it appears
to be quite profitable.

6 P.M.

DiwaN CHAM AN LALL (Punjab): Mr.
Vice-Chairman, in a very able speech you led
the debate on this particular question. I
congratulate you on the speech that you made.
Maulvi Abdul Ghani, my old friend from
Punjab, asked : "What is wrong in regard to this
particular policy of seeking collaboration? On
the last occasion, that is, on 22nd August, we dis-
cussed this matter and three days later, the
Prime Minister made a statement which I am
going to read out for the benefit of my old
friend Maulvi Abdul Ghani:

"The Prime Minister favours a thorough
probe into foreign collaboration agreements
which go against national interest to ensure
that they arc not extended or repeated."

On foreign collaboration agreements, sne
said:

"When 1 went into this matter of col-
laboration agreements which we have been
making for a long time—even before the
Chinese aggression—I found that I did not
agree with most of them. The only thing we
can do about them now is to see that they are
not extended or repeated. The fertilizer deal
was necessitated by the food crisis. It does
not in any way signify that we have changed
our policy. But there are other collaboration
agreements to which I am opposed. It
sometimes happens that in-
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dividual Ministries go through such deal* and,
by the time you catch up wilh them, it is too
late to do anything. On© such collaboration
was brought to my notice at a party meeting
last week. After that there was a meeting of
the planning Commission. I sent a query to
Mr. Asoka Mehta. He said that the news
was unfortunately true, but it was too late to
reverse it. It was only a minor thing, but on
principle it was not the sort of collaboration
I like. It is not right to call this a deviation or
policy adjustment or anything of the sort,
but it is unnecessary and avoidable."

The question that I am going to put to my hon.
friend, the Minister of Industry b this. Is this
collaboration unnecessary? Is this collaboration
avoidable? Mrs. Gandhi continued:

"l think this kind of a thing has been
happening in the Government before and they
continue to happen to-day. Somehow
individual Ministers get the idea that they
are necessary, that they will bring foreign
exchange and, therefore, they go in for them.
By the time it comes to your notice, the deal
is done and you cannot help it. You cannot
tear up agreements already signed.

I, therefore, want to order a thorough
investigation made of all such collaboration
agreements in order to ensure that they are
not extended or repeated. Some of these
transactions are quite old. If I remember
aright, one goes back to 1959."

This is the sort of thing that I would bring to the
notice of Maulvi Abdul Ghani. This is the
policy of the Government of India. Is the
Minister going against the policy laid down by
the Prime Minister? Is he going against that or is
he not going against it T If he is going against
it, I call upon him, I request him upon bended
knees if he likes, to withdraw this particular
collaboration that he has ordered in respect of
this particular firm.

SHRI P. N. SAPRU: (Uttar Pradesh): He did
not order. It was ordered earlier.

DwaN CHAMAN LALL: It may be correct
that it is not he who ordered it Now what are
the facts? Messrs. Century Flour Mills, Madras,
were granted an Industrial Licence early in
1962. After re-
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ceipt of the licence the firm applied for foreign
collaboration, which was then refused by the
Government in keeping with their declared policy of
not allowing foreign collaboration in well-established
and non-priority industries. I want Maulvi Abdul
Ghani to listen to this. This is the fact. If that is the
fact, then why this policy has been changed in respect
of this particular firm? Subsequently, in 1965 this firm
applied for Collaboration with National Biscuit Com-
pany of New York, the world's largest Biscuit
Company. Permission for this collaboration was
granted—when?—in May 1966. It was only a few
weeks ago that this collaboration was permitted. Now
my friend spoke on the last occasion and I interrupted
him: 'Is there anything in the letter of intent or in the
agreement that has been signed—if it has been signed
I do not know—compelling this particular company
to manufacture the biscuits of that particular variety
that my friend talked about? Unfortunately he failed
on the last occasion to answer this particular question
that I put to him. I interrupted him, which is not my
ordinary habit to interrupt a speaker, but nevertheless,
he did not answer that particular question. He sat
down without answering that. [ repeat that question
now. s there anything in the letter of intent or in the
agreement entered into between the Government on
the one side *nd the firm on the other compelling this
particular firm to manufacture those special biscuits
and is he not aware of the fact that the industry to-
day, these 26 firms, are quite capable of
manufacturing that particular variety of biscuits that
he is talking about? Take the Nutro biscuits. They are
being manufactured to-day in India. Take the army
requirements. Thousands of tons of biscuits had been
supplied during the last war by these biscuit manufac-
turing firms to the army. How can we now, on this
specious argument particularly in view of what the
Prime Minister has said in regard to this policy, allow
this particular action on the part of the Ministry of
Industry to go through?

SHRI AKBAR ALI KHAN (Andhra Pradesh): So
far as the policy is concerned mnd so far as the Prime
Minister's statement is concerned I think we all agree
and we fully support. The only thing that troubles
me in this matter is this. You know that [ am one of
the signatories of this
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who wanted a debate. There are two considerations
that I want to place before you and I want a specific
answer from the Minister on them. One is, in this
statement also the Prime Minister has said that if once
the agreement bad been entered into and all things
had been done, then it becomes a question of national
honour. If a mistake has been committed it is a
different thing and those who have committed the
mistake should be asked to explain but when we have
entered into an agreement, then it is an agreement on
behalf of the country and must be respected. I think
the question of VOA does not apply here because that
implied publicity, propaganda and many other
international things which do not go in line with the
question of a biscuit factory. The other thing that I
would like to know from him, in view of our target in
the Fourth Plan, is how much biscuit we will produce
and how much we will export. And was it possible for
the existing industry to complete that target without
any further liability? Here the question of foreign
exchange arises, and for this foreign exchange you
will have to explain to us, compared to the other
Britannia factory, what foreign exchange will bo
necessary to produce the same quantity and in the
best possible manner in collaboration with the
American company, because I feel, Sir, that it is
really a competition between Britain and the United
State*. I sense that, and that will have to be looked
into deeper, because both of them are in the picture
today. If it was purely an Indian venture, it would
have received my full, cent per cent, support. But if it
is a matter of choosing between the two, then my
interest will be to choose the best, to choose the better
of the two, which will give us the largest quantity and
which will involve us in the least amount of foreign
exchange and which will improra the industry. These
are the only two things that I wanted to say.

SHRIMATI TARA RAMCHANDRA SATHE
(Maharashtra): Sir, I like to haw a specific reply
from the hon. Minister to the question whether it is a
fact that the Government, very recently, in the last
week, has issued a licence in favour of the Britannia
Company to float a new company at Madras;
secondly, whether their terms an more favourable to
the country than those of the Century Mill and, if so,
in what
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[Shrimati Tara Ramchandra Sathe.] respect.
Sir, I am of the opinion that no collaboration
with any foreign company to manufacture
biscuits should be allowed when we are short
of foreign exchange. If at all the collaboration
has taken place, will the Government be bold
enough to cancel the collaboration ? And, if
not, then I would like to know what is
guaranteed for export. Is there any specific
term mentioned in the contract?

SHRI M. M. DHARIA (Maharashtra): Sir,
when I look at some of the foicign
collaborations, my head goes down with|
shame. In this free country of ours, during the
last fifteen years, we have allowed|
collaboration even to manufacture pens, ink,
pencils, tooth paste and face powders. Just the
other day I read an advertisement in Bombay|
that there would be collaboration for
manufacturing ice-cream in this country.

SHRI LOKANATH MISRA: Why did
you not object then?

SHRI M. M. DHARIA: Just a minute. 1 am
here to oppose all such collaborations. I feel
that the dignity and prestige of our country
never increases, but it goes down because of]
such collaborations. Now here 1 have to
request the hon. Minister to say, having regard
to our Industrial Policy Resolution, why we
have  been interpreting or, rather,
misinterpreting that Resolution in (his way,
and why these foreign collaborations are being
allowed. Is it not possible for our own industry
to do as per our plans and taraets ? The Biscuit
Manufacturers' Association has come forward
with their own plans and with their own
targets. They are prepared to go ahead and
they are prepared to do if we do not allow such
collaboration. Why should we allow it? When
I think of our own plans and schemes I feel
that we have not cared for the design
engineering industry which is in the interests
of the country. Every time we have been
importing some things—there have been
several occasions when such things have been
imported—right from lip-sticks to race-horses.
We are ready to import anything into this
country and drain our foreign exchange. We
should not allow that at least in days to come. I
would like to appeal to the hon. Minister that
this collaboration, which is not at all
warranted, which is not at all necessary, which
is not
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at all required by this country, should not be
allowed. The Manufacturers' Association
should be taken into confidence. Sir, I would
like to say that there are engineers, there are
technocrats. The talent required is in this
country. If proper opportunities are given to
our own technocrats, to our own engineers, to
our own talented and wise people, I have no
doubt that they can manufacture not only the
biscuits that are necessary and required for this
country, and for export, but they can also
manufacture and fabricate the machinery
required for such a factory. So under these
circumstances I am here to record my strong
protest against this policy of the Government.
It is not increasing the prestige of the State; it
is bringing shame to our country. Therefore,
this decision should be changed under any
circumstances and I hope that the hon.
Minister will assure this House accordingly.
The majority of the Members of this House,
and also of the Lower House are net in favour
of this collaboration.

Thank you very much.

PANDIT S. S. N. TANKHA (Uttar Pra-desh):
Mr. Vice-Chairman, Sir, the main point for
consideration before me on this matter is as to
what is csiential ;:nd what is non-essential in
this country. In things which are needed by the
country, or which are essential for its people,
in such matters there is certainly no harm in
having foreign collaboration, but for non-
essential things, namely, things not necessary
for ordinary daily use and without which the
country can exist for years, or even for
centuries, there is no point in having foreign
collaboration and I am sure biscuit
manufacture is of this character. Now it is true
that in the Industrial Policy Resolution there is
no special reference as to in what matters there
will not be foreign collaboration, but, all the
same, from the way Pandit Nchro took the
country along with him, after the passing of
that Resolution, it was quite clear to every one
of us that his intention was that there should
be as little faeign collaboration as possible,
and where it does become necessary, it should
be only in things which are essential for the
country, for instance in the matter of things
and articles which are needed for our defence,
or for the uplifting of the country as a whole.
Now as for the biscuits, I do not sec, and I
really wonder how the idea came
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into the mind of the hon. Minister, that an
unessential thing like this should be started
with foreign collaboration. My friend, Mr.
Akbar Ali Khan has just said that, if a
commitment has been made by the country,
then in refusing to accept it the question of the
country's prestige arises, and if it goes back
upon it_ it gives a bad impression. But I would
say that in a thing like this I would not like to
tolerate even the commitment made by the
hon. Minister. I am certainly of the view that if

the commitment is not in the interests of the

country ..

SHRI AKBAR ALI KHAN: The commit-
ment is of the Government of India, not of the
Minister.

PANDIT S. S. N. TANKHA : Well, yes, the
commitment is of the Government of India,
but if it is not in the interests of the country,
then such a thing should not be tolerated by
anybody much less by this House. Various
other matters have been put forward and I
agree with the points of view which have been
stressed by various Members regarding the
non-implementation of this Resolution.

I am very sorry, Sir, that the question of]
regionalism has somehow been put forward by
some sections of the hon. Members of the
House. As you know, Sir, U.P. is one of those
States which has most badly been treated in
the matter of location of industries, and we
have neither been given big industries nor
small industries and we are wanting them, but
I would not ask for an industry of this type to
be set up there. If Madras or any other State
wants greater industries to flourish there, I
would be only too glad. But let us look for
things which are really essestial. The policy o:
the Government now is

SHRI LOKANATH MISRA: You have the
industry of industries.

PANDIT S. S. N. TANKHA: What is it?

SHRI LOKANATH MISRA: I think your
State has the most major industry, the leader
of the Congress Industry.

SHRI V. M. CHORDIA: In the leadership of
the country.

PaNDIT S. S. N. TANKHA: Now, Sir, I am
glad it has recently become the policy of the
Government to substitute foreign
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articles by producing them in India itself. If
there are other industries which can be taken
up in the country and in which it is necessary
to have know-how or machinery etc. from
outside and requiring foreign collaboration,
then we shall have no objection to such
industries being set uj.', but in this matter of
biscuit manufacture, I do not think the
Minis.ry should stick to its decision and I
wou'd request the hon. Minister, particularly
because he happens to be an ex-Congress
President, to keep that point in mind when he
finally sanctions collaboration in this industry.

SHRI D. SANJIVAYYA: Mr. Vice-
Chairman, I am grateful to the hon. Members
who have participated in this discussion. As
many as eighteen hon. Members have
participated in the discussion and I am glad
that you initiated this discussion. I agree with
and join the hon. Member Diwan Chaman
Lall, in the tribute he paid you, on the manner
in which you so ably initiated this debate.

One particular and pertinent point which has
got to be taken into consideration in this
context is the pattern of this collaboration.
Foreign collaboration can be of two types.
Foreign collaboration may be for equity
participation or it may be for technical know-
how. In this case I must at once confess that
there is not so much of ."oreign technical
know-how as there is equity participation.
More than one hon Member pointed out that
the Government of India is wasting foreign
exchange when the Government is finding it
difficult to get foreign exchange. I must state
a<: once that in this case we are not wasting
foreign exchange at all. On the other hand we
are trying to save foreign exchange this way. If
instead of the Madras Century Fiour Mills,
some other factory had set up a biscuit factory,
then that firm cannot set up a modern biscuit
factory without some foreign exchange.
Mention was made that licence was issued to
the Britannia Biscuit Company to set up a unit
in Madras State. They were issued industrial
licence on 15th lanuary, 1965 for setting up a
new unit to produce 1,200 tonnes of biscuits
per year and the foreign exchange allotted to
them is about Rs. 7 lakhs and that is for second
hand machinery which they are importing. If
they were to go in for brand new machinery
probably it would have cost
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[Shri D. Sanjivayya.] diem much more.
Here foreign exchange is allotted by the
Government of India to the extent mentioned.
To that extent the Government saves foreign
exchange in this matter by their not going in
for new machinery. But in the case of the
Madras-American  collaboration the equity
participation is to the extent of Rs. 24 lakhs
and that is for the cost of the machinery. With
that amount of Rs. 24 lakhs they bring in
brand new machinery-

The question might arise that they might
repatriate the invested capital or even the
dividend. That point has been very ably
answered by one hon. Member here. II has
been made a. condition that within 20 years the
capital should not be repatriated. Even with
regard to the dividend, a condition has been
laid down that it should be against the foreign
exchange that this factory earns. Therefore, 1
think there is no question of frittering away the
precious little foreign exchange that we have at
our disposal. On the other hand it is a question
of trying to earn foreign exchange.

In another way also this will help the
Government of India to earn foreign ex-
change. We have been exporting biscuits to
foreign countries for the last so many years. If
we calculate the figures of our exports we
come to the conclusion that we have not been
able to improve much in the matter of export of|
biscuits. In the year 1962-63 we exported
397.3 tonnes for Rs. 8.58 lakhs. In 1963-64 we
exported 434.9 tonnes for Rs. 10 lakhs. In
1964-65 we exported 397 tonnes for Rs. 11
lakhs but in 7/965-66 we exported only 210
tonnes for earning Rs. 7 lakhs. Therefore we
are really worrying about it as to why we ere
not able to keep up the tempo of export of our
biscuits.

SHRIMATI C. AMMANNA RAJA (Andhra
Pradesh) : What about the raw materials ?

SHRI D. SANJIVAYYA: I am coming to
that. We have to earn foreign exchange and we
have prepared a programme for earning foreign
exchange to the extent of Rs. 50 lakhs per year
and this unit will certainly help us to earn it
and to reach that target.

PANDIT S. S. N. TANKHA: Not from this
*lone.

[RAJYA SABHA]
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SHRI D. SANJIVAYYA: No, not from this
alone. But this will help us because within
seven years we have produced and exported and
earned Rs. 20 lakhs. So we have to take into
consideration the exportable varieties of
biscuits and I must say that one or two firms, as
Diwan Chaman Lall said, are producing some
varieties of biscuits which are called special
varieties of biscuits. But the question is one of
quality. When we export biscuit to foreign
countries they will certainly take into
consideration the quality of our biscuits. If the
quality is as good as or better than other
varieties of biscuits that are available in the
market, then they will certainly prefer our
biscuits. But if our biscuits do not come up to
the international standard then naturally they
will go and buy biscuits from other countries
and they will not be willing to purchase our
biscuits. Therefore an attempt has been made
here to have up-to-date sophisticated machinery
which can produce quality biscuits and biscuits
of a special variety.

Reference was made to the Britannia Biscuit
Company and it was said that this was
established several years ago. Whatever might
be the historical background of this particular
concern, whatever may be the date on which
this factory went into production, today the fact
is that this factory through its various units is
producing about 40 per cent, of the total
production of biscuits in our country and they
are exporting only 1 per cent, of their produc-
tion. Therefore it becomes necessary to break
this monopoly. We should have more and
more biscuit producing units in our country so
that this monopoly may be broken. Therefore
this unit has been licensed. Even then, as has
been stated, the total production envisaged is
only 40.000 tonnes whereas by the end of the
Fourth Plan our production target for biscuits is
as much as 75,000 tonnes per year. If we want
to achieve this target, what is the foreign
exchange required? After all, you cannot
produce biscuits by merely having the raw
materials.

SHRIMATI TARA RAMCHANDRA
SATHE: What is the export that we should
have.

SHRI D. SANJIVAYYA: We have to export
as much as necessary to earn Rs. 50 lakhs per
year. We can calculate that figure
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because we know that for 400 tonnes we are getting
Rs. 10 lakhs. Therefore, in order to achieve this
production target of 73,000 tonnes a year we have to
set up new units and probably expand existing ones
also. We cannot produce more biscuits by merely
having the raw materials. We want machinery also.
Reference was made to the question of swadeshi, to
the need to foster the spirit of swadeshi. 1 am second
to none and [ also believe fully that we should have
everything indigenous in India, as far as possible. 1
want import substitutions. In fact, I have constituted a
board similar to the National Inventions Promotion
Board, to recognise the services rendered by
scientists, technologists, technicians and craftsmen.
We have also shown interest in the matter of import
substitution. We are trying to do all that is possible.
But the position today is that we have to import
machinery and for that purpose approximately about
Rs. 30 to Rs. 40 lakhs of foreign exchange we have to
spend per annum.

SHrt BHUPESH GUPTA: If I may interrupt for a
minute, for the import of machinery should you
necessarily have this equity participation? Cannot
machinery be got on loan or on credit from countries
with which you have rupee-payment agreements?
May I know from the Government whether any such
alternative proposal was considered which would not
involve equity participation by foreign private
parties?

SHRI D. SANJIVAYYA: [ quite agree with the
hon. Member when he says that machinery can be
imported by utilising free foreign exchange, rupee
exchange or even foreign credit provided by foreign
Governments, etc. If that is available, it is well and
good. Suppose it is not available; suppose it is
required for other relatively more important things,
then probably we can go in for this equity capital.

Now coming to this question of finding foreign
exchange to the extent of Rs. 30 to Rs. 40 lakhs per
year it will come to more than Rs. 180 lakhs during
the Fourth Five Year Plan period. Therefore instead
of spending this Rs. 150 lakhs or Rs. 180 lakhs of
free foreign exchange—probably il it going to be free
foreign exchange unless aome other rupee countries
come forward to help us—if we allow equity capital
ther
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to that extent we will be saving foreign exchange.

Now, various other points have been raised by
you. Sir, when you held the floor. You were quite
anxious to know whether the research in the national
laboratories of the C.S.L.R. is being made use of.

THe  VICE-CHAIRMAN  (SHrt M. P.
BHARGAVA): How long are you likely to take?

SHRID. SANJIVAYYA: Well, anothar five to ten
minutes.

Now, I would like to inform you that the technical
know-how provided by the Pilani Research Institute
has been utilised and the two firms which have been
licensed to produce television sets have been asked
to utilise only the Pilani know-how and not to have
foreign collaboration.

SHr1 B. K. P. SINHA: Mr. Vice-Chairman, so far
the hon. Minister's defence of this transaction has
been based on pragmatic or practical considerations.
There was a substantial question raised by the hon.
Diwan Chaman Lall and other Members as to how
this transaction was in conformity with the policies
laid down and pursued by Pandit Jawaharlal Nehru
and reiterated by the present Prime Minister.

SHri BHUPESH GUPTA: Mr. Vice-Chairman, I
think the hon. Minister should be fair to the debate.
He may disagree with us. Our contention was not
merely on technical or financial grounds. Here it i> a
specific case where, according to me, no technical
know-how is involved.

SHRID. SANJIVAYYA: Not so much, I said.

SHRI BHUPESH GUPTA ¢ Now any line which is
non-essential does not come high up in the priority at
all. Yet, we are permitting equity participation to the
extent of 40 per cent. I remember one day what Dr.
Ambedkar said in this House. I do not know if you
were here, Sir, but in a comparable matter he said;
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o o ol Al 62
PU W PR U G N

.J&!ﬁh’ﬁ::ﬂaﬂﬁ



6117 Short Duration [RAJYA SABHA] Discussion 6118

M s - THE VICE-CHAIRMAN (SHRI M. P.
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your clarification. That is all. Briefly. imbalances in the matter of industries, etc. I
had the singular
SHrR1 BHUPESH GUPTA: Let him speak.
Sir. I do not mind. Afterwards I can put the
question but it is a strange thing . .
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privilege of participating in the discussions as
a member of the National Development
Council years ago and I was one of the Chief
Ministers who raised this point and argued
that the regional imbalances should be
removed and even today people feel about it
very much and it should be the duty of the
national Government to see that regional
imbalances are removed so that people in the
various areas may feel satisfied that their areas
are not neglected and

SHrRI BHUPESH GUPTA: Why don't you
lease the South to the Americans? Now, why
don't you realise

Tire VICE-CHAIRMAN (SHrRi M. P.
BHARGAVA) : Order, order. No comments',
please.

SHRI D. SANJIVAYYA: I mentioned about
import substitution. We have been trying our
best to save foreign exchange by import
substitution. It is not good for us to depend
eternally on foreign countries. We have to
stand on our own legs. We have to safeguard
our interests and that can be done only when
we are self-reliant. We are very conscious of it
and we are trying to do our best in the matter.

About prices some mention was m.ide and I
must say that with more modern and
sophisticated machinery it would be possible
for us to produce biscuits at cheaper rates.

Mr. Arjun Arora made a reference to some
other deal. I do not know; I will have to look
into the papers. I cannot immediately say
whether that is correct or not. The other point
was whether collaboration is necessary,
whether it is an avoidable one or an
unavoidable one. It all depends on how we
view this question. In the light of the non-
availability of adequate amount cf foreign
exchange the Government felt that it is
essential and therefore they have permitted
this particular entrepreneur to enter into
collaboration with the American firm.

Now, coming to the pertinent question
raised by Diwan Chaman Lall, he said that in
the first instance collaboration was refused
and later on it was granted. I am sorry to say
that it is not correct. Now. there is a
Committee called the Foreign Investment
Committee. It consists of the Secretary of the
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ment, Secretary, Industries Department, Ad-
ditional Secretary, Economic Affairs Depart-
ment, Secretary, Supply and Technical Deve-
lopment, Secretary, Defence Supplies, Ad-
viser, Planning Commission, and the Secretary
of the administrative Ministry concerned. This
Committee in the first instance gave approval
for equity participation only to the extent of 20
per cent but later on the entrepreneur came
forward to say that his foreign collaborators
were not pgreeable to this, that the machinery
which he wanted to import cost Rs. 24 lakhs
and therefore he wanted 40 per cent participa-
tion. The total being Rs. 60 lakhs, 40 per cent
of that will be Rs. 24 lakhs and that is
equivalent to the cost of the machinery he
wanted to import. Therefore the Foreign
Investment Committee reviewed its decision
on the application made by the manufacturer
and they permitted this 40 per cent equity
participation.

Another important point which the boa.
Diwan Chaman Lall raised relates to whether
all these conditions for manufactur; of
biscuits, etc. are contained in the letter of
intent or the licence. Now, normally at the
time of the issue of the licence w© do not
mention these conditions but 0.117 when we
approve the actual agreements. In the first
instance we approve the terms on which the
Indian manufacturer should enter into
collaboration with the foreigner. Then he goes
to the foreign collaborator and if he is
agreeable to the terms, the manufacturer draws
up the agreement and files it before the
Government. At that stage we put all these
conditions. Therefore there should be no
apprehension about the conditions with regard
to the production of special biscuits.

DiwaAN CHAMAN LALL: The agreement
has not been signed ?

SHRI D. SANHVAYYA : That has net been
signed. What we do is this. He says that he has
come to this agreement wilh the firm. Then,
we modify it this way. With our modifications
we give it to him. We give him authorisation
to enter into collaboration on particular terms.
Then, he goes to them and signs the
agreement. It is then ratified or recognised by
the Government. At this stage we say. put
these conditions also. Therefore, there is no
apprehension that he will go back on the
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[ Shri D. Sanjivayya. ] assurances given by
him. If there is any other question which hon.
Members would like to ask, they may do so.

SHr1 BHUPESH GUPTA : Sir,

THE VICE-CHAIRMAN (SHrRi M. P.
BHARGAVA) : There is no provision in the
rules.

REFERENCE TO CALLING ATTENTION
NOTICE

SHrRI BHUPESH GUPTA (West Bengal) : 1
have one submission to make, not with regard
to that: All that I want to know from you is
this." Will you kindly convey to the hon.
Minister that the House has expressed with an
overwhelming majority, strong sentiments
against it and that ihould be respected ?

One thing I would like to say if you think
you can convey it. Mr. Sachindra Chaudhuri
has made a. statement in the other House
about identical matters we raised in our
House. 1 also requested in the Calling
Attention Notice to the Prime Minister and the
Finance Minister thai he should come here and
make a statement with regard to the alleged
letter—I say so to be on the safe sidei—by Mr.
N. S. Hoon. Now, Mr. Sachindra Chaudhuri
has not even cared to come to this House and
make any statement. Yet the charges are very
serious. One charge was that when he was a
lawyer he was working for both the plaintiff]
and. defendant companies . . .

THE VICE-CHAIRMAN (SHRI M. P
BHARGAVA) : Mr. Gupta, the Lok Sabha is
adjourning today. We are sitting on Friday.

Surt BHUPESH GUPTA : The seconc
charge is that he has admitted—I hav<
knowledge now from the other House-that he
had asked these people to apologise to Orr,
Dignam and Company, witfc whom he has
been associated for fortj years. Mr. Vice-
Chairman, I would re quest you, it is an
extraordinary thing thai
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has happened. Searches have been mada and
the Finance Minister took the initiative to
tender an apology to the owners of the bouse
where the search took place. Thia has never
happened. Searches have been made before,
but never such a thing has happened.
Therefore, Mr. Sachindra Chaudhuri should
come and tell us why he was so afraid of Orr,
Dignam and Company and what motivated him
in taking this extraordinary step in offering an
apology or an apology to be offered to them on
his behalf.

SHRI G. MURAHARI (Uttar Pradesh) : Shall
we expect a statement the day after tomorrow ?

THE VICE-CHAIRMAN
BHARGAVA) :

(SHRI M. P.
Well, we shall see.

SHRI BHUPESH GUPTA : This, I think, you
will agree.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) ; That will do. You hav© finished
Mr. Bhupesh Gupta. There is a message.
Secretary.

MESSAGE FROM THE LOK SABHA
THE PUNJAB REORGANISATION BILL, 1966

SECRETARY: Sir, I have to report to the
House the following message received from
the Lok Sabha, signed by the Secretary of the
Lok Sabha :.—

"In accordance with the provisions of Rule
96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, I am directed to
enclose herewith a copy of the Punjab
Reorganisation Bill, 1966, as passed by Lok
Sabha at its sitting held on the 7th
September, 1966."

Sir, I lay the Bill on the Table.

THE VICE-CHAIRMAN (SHRI M. P.
) : The House stands adjourned till
11 A.M. on Friday.

The House then adjourned at forty-
five minutes past six of the clock till
eleven of the clock on Friday, the
9th September, 1964



